
Misc. Crl. (Bail) case No. 117/2023 
                   Anuwara Khatun Vs State of Assam 

24.02.2023 

 Petitioner filed hajira. 

 Today was fixed for C/D. 

 C/D received. Seen. 

Brief fact of the case as stated in the FIR is that, the 

informant  S.I Ritul Moni Das along with P.S staffs conducted a 

search operation at Kamarpathar area of Thelamara P.S, on 05-

02-2023 at about 7.15 p.m, on receiving an information from 

reliable source. During operation 2 persons namely Md. Jabibur Ali 

and Md. Jehiruddin were apprehended and 2 motorcycles  and 

one Alto vehicle were recovered. Some Iron instruments which 

are being used for theft of motorcycle, 4 wheeler were also 

recovered. However, Md. Habijul Ali, Ikaramul and 2 persons fled 

away from the P.O. The accused  persons are habitual offenders 

and involved in various crime since long. 

Perused the C/D and the C.R. Heard ld. APP and ld. 

counsel for the petitioner. 

On perusal of the C/D, it appears that the accused 

assembled at the P.O with some other person to sell the stolen 

Motorcycle/ vehicles. However, police appeared at that time and 

apprehended the accused Jabibur along with another accused 

Jahiruddin. 

Ld. counsel for the accused Jabibur Ali has submitted that 

police has seized the own Motorcycle of the accused Jabibur Ali 

bearing registration No. AS 12-Z-0755, that is not a stolen 

motorcycle. But what is found from the C/D is that the accused 



Jabibur Ali assembled with some other persons for selling stolen 

motorcycle/ vehicle. Here seizure of the motorcycle of the 

accused cannot be the sole consideration for granting bail to the 

accused. The accused was assembled with other persons for sale 

of stolen motorcycle/vehicle, that is enough to show his 

involvement with the incident. For that purpose he might came 

there by his own motorcycle and police may seize his motorcycle 

from there. Fleeing away of other 3 people also indicates the ill 

motive of the persons assembled there. This is a case of theft of 

motorcycle/4 wheeler. The case is at an early stage of 

investigation. Co-accused are yet to be arrested. Hence, 

considering the nature and gravity of the offence the B.P is 

rejected at this stage. 

  Send back the C/D. 

                          This Misc. Crl. (Bail) case is disposed of. 

 

 


